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PART IV 

 

Acts of Gujarat Legislature and Ordinances promulgated and Regulations 

made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to 

by the Governor on the 10th March, 2021 is hereby published for general 

information. 

K. M. LALA, 

Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 3 OF 2021. 

 (First published, after having received the assent of the Governor, in 

the "Gujarat Government Gazette", on the 10th March, 2021). 

AN ACT 

further to amend the Gujarat Fiscal Responsibility Act, 2005. 

   

 It is hereby enacted in the Seventy-second Year of the Republic of 

India as follows:- 

 

1.  (1) This Act may be called the Gujarat Fiscal Responsibility 

(Amendment) Act, 2021. 

 

(2)  It shall be deemed to have come into force on the 12th January, 2021. 

 

Short title and 

commencement. 
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2. In the Gujarat Fiscal Responsibility Act, 2005, (hereinafter referred  

to as “the principal Act”), in section 5, to clause (b), the following proviso  

shall be inserted, namely:- 

 “Provided that, for the financial year 2020-21, additional fiscal 

deficit of 2 percent over and above 3 percent of Gross State Domestic 

Product (up to 5 percent) shall be permissible.”. 

3. (1) The Gujarat Fiscal Responsibility (Amendment) Ordinance, 

2021 is hereby repealed.  

(2) Notwithstanding such repeal, anything done or any action taken  

under the principal Act as amended by the said Ordinance, shall be deemed  

to have been done or taken under the principal Act as amended by this Act. 

---------------- 
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